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Sl. Name of the

Manpower

No. Aijrport deployed
49. Barapani 10
50. Dimapur 11
51. Bhubaneswar .14
52, Amritsar 19
53. Rourkela 10
54. Ludhiana 10
55. Jaipur ) 22
56. Jodhpur o 13
57. Udaipur ' 14
58. Madrag 258
59. Tiruchirapallj 14
60. Coimbatore 14
61. Madurai 12
62. Agartala 12
63. Kailashahar 10
64¢. Kamalpur 10
65. Lucknow 28
66. Varanasi 23
61. Agra 14
68. Gorakhpur 3 8
89. _Allahabad ) 7
70.  Kanpur 12
71. Dehradun 10
72. . Calcutta 566
73. Bagdogra ) 16
12 Noow ‘

PAPERS LAID ON THE TABLE

MR. DEPUTY CHAIRMAN: Papers
to be laid on the Table.

Navy (Pension) Amendment Regula.
tions, 1982

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K.
P. SINGH DEO): Sir, I beg to lay
on the Table, under section 185 of the
Navy Act, 1957, a copy (in English
and Hindi) of the Minisiry of De-
fence, Notification S.R.0O. No. 139,
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dated the 12th June, 1982, publishing
the Navy (Pension) Amendment Re-
gulations, 1582.

[Placed in Library, See
4295/82].

Report and accounts of the Jute Cor-

poration of India Limited, Calcutta

for the year ended the 30th June, 1989
and related papers

No. LT-

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): Sir, I beg to lay
on the Table a copy (in English and
Hindi) of the following papers, under
sub-section (1) of section 619A of
the Companies Act, 1956:—

(i) Ninth Annual Report and
Accounts of the Jute Corparation of
India Limited, Calcutta, for the
year ended the 30th June, 1980 to-
gether with the Auditors’ Report
on the Accounis and the comments
of the Comptroller and Auditor
General of India thereon.

(ii) Statement by Government
accepting the Report.

[Placed in  Library. See No. LT-
4334/82 for (i) and (ii)].

Accountg (1979-80) of the Tea Board,
Caleutta and related paperg

SHRI P. A. SANGMA: Sir, T also
beg to lay on the Table a copy each
(in English and Hindi) of the follow-

ing Papers:—

(i) Annual Accounts of the Tea
Board, Calcutta, for the year 1979-
80, and the Audit Report thereon.

(ii) Statement giving reasons for
the delay in laying the paper men-
tioned at (i) above.

[Placed in Library, See No. LT-
4251/82 for (i) and (ii)].

RE, MINUTES OF THE COMMITTEE
ON PUBLIC UNDERTAKINGS ON
KUO OIL DEAL

SHRI DINESH GOSWAMI (Assam):
I submitted a letter to the hon. Chair-
mar. What has happened tfo that
letter? -
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MR, DEPUTY CHAIRMAN: I think
he must be considering it and he will
let you know,

SHRI DINESH GOSWAMI; He
rushes to hig Chamber. We cannot
agk him.

MR. DEPUTY CHAIRMAN; There
ig ho need for you to ask. He will let
you know,

SHRI ARVIND GANESH KUL-
KARNI (Maharashtra): 1 had asked
for permission to mention today about
the letter. But leave aside that be-
cause the Chairman has said that it is
receiving his attention.

MR. DEPUTY CHAIRMAN: So
you know it

SHRI ARVIND GANESH KUL-
KARNI: Another point is, today again
the Indian Express hag published a
letter, A

MR. DEPUTY CHAIRMAN: No,
please.

SHRI ARVIND GANESH KUL-
KARNI:. I am only mentioning that
everybody else outside knows it and
we Memberg of Parliament do not
- know it. Please expedite the reply.
That ig all.

MR DEPUTY CHATRMAN: Shri
' Rameshwar Singh... Calling-Atten-
tion. IRTRR

s frx =z @m (frg) o
YU Grr we WET R (aw¥aw) |

MR. DEPUTY CHAIRMAN. Al
these matters are under hig conside-
ration.

SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh): No, Sir,

SHRI ARVIND GANESH KUL-
KARNI: Mr. Morarka’s letter shows
that the public knows the eviderrce
but we do not know. Sir, why don’
you come to our help?
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MR. DEPUTY CHAIRMAN: You
know better than the public.

H sndle i AT Hw

R oF A™ FeAr g1 B YW
A7 gra a1 fa@ *wcfzar g (sa-
dgn) S gIT fReET wroEp A
fomr & ag ww ¥ zfgay  uFw-
Yo § wmr &, ferfy ags sam
T Fatd (swam)
# o3z wiv 1 % fOdr gEY
F Famal ®Y, Y4749 g F1 fag
g fx wam gotaal ® Ao aw
¥ Aqedi &t fird e faar g
(za et )

o gegmfy © ¥z wa W
Joxda gy § fa7 &, 3T w7
#r g SgW s faum fear g,
g Jaww g fadw 3.
o Frg Aff g (smTuma)

SHRI PILOO MODY (Gujarat): Mr.
Deputy Chairman, Sir in thjs matter
regarding the oil deal, a fraud has
beert played on both Houses of Par-
liament and we find that there ig ho
method by which we can make our-
selveg heard or make any reason with
the Chair to the point that we wanted
to discusg these matterg on the floor
Day after day is passing by. It does
not take three dayg for the meanest
intellect fo consider a letter and I
don’t see why, when a letter is written
to the Chairmar, it should take three
days ang then he should have a
Deputy like you to give an answer -
that it iy under consideration, He
should have the courage to come and
say it himself, Therefore, we want
immediate replieg to our letters, We
dort want thig procrastination to go
on from day to day and we want that
this matter should be brought up on
the floor for a full debate in whatever
form you want. This ig something we
must have and we are determined to
have it amd, therefore, you please
make 30me arrangement by which we
can talk about this subject
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SHR1 LAL K. ADVANI (Madhya
Pradesh): Sir, I would like to draw
the attention of the whole House to
a matter involving me. This experi-
ence of mine however ig rrot a matter
concerning me alone, It affects the
whole House. After the minutes were
placed on the Table of the House. I
went through the minutes and 1 have
found that they had no relevance
whatsoever to the evidence given
before the Committee of which I was

a Member up to the 2nd of April,
1882, '
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Sir, in order to refresh my memory
1 went fo the Secretariat, in the An-
nexe, of the Committee on Public
Undertakings wanting to see the ver-
batim report—what T had gaid, what
I had acked and what were the re-
plies given to me by the officials who
apneared—and 1 was told that because
of the ruling given by the Speaker I
cannot go into those records

Now, here i a situation which has
never happened in the history of this
House. 1 have beerr a Member of
Parliament for so many years and I
have never confronted such a ritua-
tion when I am harred from looking
at records relating to me...(Imter-
ruptions) ...So far as the Speaker’s
ruling is concerned, naturally, we
cannot do anything about it. Tt isonly
the Chairman, perhaps, who can take
up the matter. But, 30 far as the
privilegeg of the House are concerned,
Sir, you as the Chairman, the custo-
diawy of the privilegeg and rights of
the Memberg can certainly do gome-
thing we entreat you to find a <olu-
tion to this. This is immobilising,
paralysing the whole House.

MR. DEPUTY CHAIRMAN: You
have cent a letter to the Chairmar at
10.30 today. You can’t expect his
reply immediately. The Chairman
hag told you earlier in the chamber
that he will see your letter, read your
letter, and give his viewg or hig ruling
or whatever it is.
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SHRI LAL K. ADVANI: I am sure
the Chairman will find a way but
I wanted to share this with the whole
House because this ig 1rot a matter per-
taining to me only,

SHRI N. K, P. SALVE (Maharash-
tra): Sir, we on our zide do not want
any discussion or any debate but if
you, irr your wisdom, consider it
proper to have it, we don’t want to
thwart it even one bit. Ag to how
much time you take to answer that
letter js petween you and them, hut
under the garb of protecting the pri-
vileges of thig House, urider the garb
ol asserting the rights of the Oppo-
sition jf, without there being g dis-
cussion, all wortg of allegaliong have
to be made while making thig request
to you, it is not fair to us gt all...—
(Interruptions) ...If there is to be a
discussiory, let there be a discus<ion
and let them say what- t-héf' have to
say. We are not scared ang we can-
not be intimidated. But this sort of
an approach and attitude that when
there is mo discussion allowed—when
the matter is under consideration—for
the Opposition to get up under the
purported garb of the privilegeg of
the House and make all sorts of
averments and irresponsible gtate-
mentg is not proper.

SHRI G, C. BHATTACHARYA
(Uttar Pradesh): What can be done if
the discussion js not allowed? And
what allegationy are made? Np alle-
gations are being made... (Interrup-
tidns) .. . What is this, Sir?

MR, DEPUTY CHAIRMAN. Hear
him first. I will hear vou then.

SHRI N, K, P. SALVE: If the hon,
Member has no* understood Mr. Piloo
Mody, I am afraid he is deaf. Mr. Piloo
Mody very clearly said that a fraud

ic being perpetrated on the two
Houses.

SHRT G. C. BHATTACHARAYA He
is absolutely right. Why are you not
allowing i*? We have a right to a dis-
cussion and you are not allowing it.
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(SHRI N. K. P SALVE: Sir, Mr.
Bhattatharya will do well to remem-
ber one thing, that I am not addrs-
sing him, he is not a Judge, I am ad-
dressing the Chair and for your con-
sideration, Sir, I want to put one thing,
If they are seeking to assert their right
in the Opposition, if they think that
a particular privilege of a Member is
being threatined because a certain
debate is being thwarted or stultified,
my respec‘ful submission is that
while making their submissions it
should b ensured, so far as we are
concerned, that they are not allowed
to make irresponsihle allegations.

SHRI G. C. BHATTACHARYA:
Irresponsible things are coming only
from you. (Interruptions)

SHRI MANUBHAI PATEL (Guja-
rat): Sir, I can understand your al-
lowing him to raisa this jssue, buy the
most important issue is the one raised
by Mr. Advani, that it is not a
question of either ‘this side or
that side, it is not a  question
of the Opposition or thi ruling party,
it is a question of the privilege of an
individual Member of his House,
When a Member .... (Interruptions).
Kindly listen to me, This is a very
relevant point,

MR. DEUTY CHAIRMAN: There is
no nebd for argument. Please hear
me, You do not want to give any
time to the <Chair and you go on
arguing.

SHRI MANUBHAI PATEL: No, I
am not arguing.

MR. DEPUTY CHAIRMAN: He
wrote a let er thiz morning. (Interrup-
tions). No arguments arz required on
this.

SHRI MANUBHAI PATEL: He is
no- allowed to see the record. Even
the court allows it. And he being an
Opposition Membier and also &
sitting Member, I think it is a ques-
tion of his privilege,
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SHRI PILOO MODY: Sir, I want
to ask a simple question. Are you ac-
countable or not, if a Momber of this
House in the exercise of his duty is
actually deprived from what is his
inherent right? Mr. Advani has been
deprived of seeing a record which he
has every right to see. And who has
stopped him? Officers of this Parlia-
ment, Are you concerned with that or
not? I am asking you a simple ques-
tion.

MR. DEPUTY CHAIRMAN: I think
Mr. Advani himself said that the
officers said that because of the Spea-
ker’s ruling they were not able 1o
show. (ntarruptions) Please hear me
first.

SHRI MANUBHAI PATEL: Can-
they interpret some of the rulings?
(Intrruptions). -

MR. DEPUTY CHAIRMAN: Mr.
Mody, I %old you that he wrote a let-
ter at 10.30 this morning? How can
you expect an Iimmediate reaction
from the Chairman? (Interruptions)
No, today You ask him, Today he
has written to the Chairman at 10.30
AM. and the Chairman came at 10.45
A.M. (Interruptions). It is under his
consideration. Let us wait for it. Yes,
Mr Rameshwar Singh.

o vRwEe fug ¢ (SaT waw)
off frg s v QU @€z A
AET g 1

ofi Sverdfa : ww THFY wgY
faur s

o fr =w=w @ ww ST oGEY
g M 3 st A gy
gy IS 90

=l Ieeamfa : uraET =T qET
T ST ! .
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SHR; SHIVA CHANDRA JHA:
The House has every right to bring
a privilege motion against thiz person

.concerned who hag manipulated with
the file. That is the point. So the
Chairman must guard our right, That
is our plea,

o gqramfd : wg  TEE G|
FCT 1

st §77 frax T : fooY ¥©
fadql & g a@1d ¥1 wgrg  fEar
w o ifs dfems  mweEfEw
¥ fgetfyer & ar @ FAEr a1 IF
g fexd A1 Wfww w5 @
&1 qfews muevelan I g, iggar
F WEET & @ 3ax Rewm ¥ ag
qudt & | adfer  FARX A OAH
wF 21 ¥ fwar gwr % f5 adfew
¥a9 FAE Fw AW TN &
fau g 1 RS o Iew Ay fafaers
a‘é%ﬁﬁaafm%fm?qora ]
T Fg | .

on Kuo Oil Deal

SHRI SADASHIV BAGAITKAR
(Maharashtra); Hawe you seen the
Lok Sabha Rules? Rule 275 (2)
allows every Member tp ask.. ..(In-~
{erruptionss).

sty dq7 M &fl :© =57 79-
fer FwrE & far sorerg adf 3
M @y fay wr w3 2
fraars #t am & @rwa & sk
qgi a8 faadrs =@ Fr *fog HN
S R .. (¥aEan)

o Seqamfy : sREN FEr d fa
9T G7T TAF 3G . . (0qqA)

il gqz fesd <& g&few
favre &1  wwa AT ¥
Fgry & 1 wEEU 9T &9
gmm & =W gewie fwar,

After all, they are to work under
rules and procedure,
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| |ALAT F YWY, B4 T O
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§ Razq swraEm & 5w 2w H
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g 5 T FIAFITE TR T,
faqr @rgdw feawat gsgTEg . . .
(svawr®) . ... =T HE  FEHAE
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gaa1 g¥3 fagr afes fagsr gragm
FT @I IO WS TTF HFEA FT
g agr fadet fawar fad, @
farstr r-wagreet A, ag £9 w9
F2X &, ugi 35d ad fIac s
T 9T FIfoAaT ST HTAT ARG
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SHRI ARVIND GANESH KUL-
KARNI: A point of order, Sir, I am
finishing within a minute. I do not
want more time. Hor. friend, Mr.
Sibte Razi gaid...

MR. DEPUTY CHAIRMAN: Mr.
Kulkarni, I think you need not reply
to what he said.

SHRI ARVIND GANESH KUL-
KARNI: T am not going into the
merits. Pl:ase allow me I am not go-
ing into the merits at all.

SHRI PILOO MODY: You should
have stopped him from making that
argument (Interruptions).

SHRI ARVIND GANESH KUL-
KARNI: Please allow me, Sir, a
minute. Mr. Sibte Razi has made
some observations. Under rule 3124
of the Rules of Procedure in Lok
Sabha, this Committee has been
formed. My question to Mr. Sibte
Razi is this. He is an hon, Member
of this House, Last time also you
said this. The rights and privileges
of the Members of this House, as we
say, are equal as per the records of
the Rajya Sabha proceedings. You
said that we had noc privilege. So,

I want to know this. Today also you
" are quoting these Rules. Do you mean
to say that Rajya Sabha Members are
associate Members and that they have
no rights or do you agree that they
have rights? What is your view, the
ruling party’s view?

SHRI SYED SIBTE RAZI: I may
be permitted to reply to him because
he has referred my name. I never
mentioned that...

SHRI DINESH GOSWAMI: Are
you permitting a discussion on this?

ot Swgamfa : o AW WX
qI AGA AT § I AT FTE AG
FRI 7 AN qAF AT qF A AT
O, FE AEY &0 oqq o WA
MY |
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SHRI DINESH GOSWAMI: I am
not making a submission on this. I
have written three letters to Mr.
Chairman about the rights and privi-
leges of this House. I submit that
til) Mr, Chairman gives a ruling you
should not permit a discussion. If you
permit a discussion, in that case, we
should also be allowed to put our
views,

MR. DEPUTY CHAIRMAN: I am
not permitting discussion.

SHRI DINESH GOSWAMI: Let
nothing go on record. If something
goes on record, permit us also to put
our views. (Interruptions)

SHRI HANSRAJ BHARDWAJ
(Madhya Pradesh): This is very
important. After the ruling of the
Chairman, it has been held that this
Committee was constituted by the
Lok Sabha, and the Lok Sabha is the
forum for discussing it. They are not
satisfied with the Speaker’s ruling.
They should understand it, There is
no guestion of raising it here. That
Committee is there,

———

CALLING ATTENTION TO 5 |
MATTER OF URGENT PUBLIC
IMPORTANCE

Severe drought conditiong in various
parts of the country particularly
in the Northern Region.

= v g (ST WRw)

sy, & 2w & fyfaer wri
¥ fadosx sad @9 #, ad g@
F fgfe g = I ¥ 9@
grar 9erd w0 owEHt v we gfw
aar wrAmr fawm #we qoike qia
A4y @1 eatA fewmar g0

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT
AND CIVIL SUPPLIES (RAO
BIRENDRA SINGH): 8ir, this year

the monsoon set in over Trivandrum
on May 30th i.e. two days earlier tham



